aim Pagrnon ad o0 10-02- 2004

58I CAF Truttne Compamy Limidtes

1 |Ecting on behalf of debenture ST ALTE d8.91.39.377 | Sec
Halder |
[Omiacs Asset @econtrustor

e by Poamal

g JCF BEE] have fiedt a0 18 Mo

urity Desa
1) SHICAP Truree Company Limrted [Scting on behalf of deberturs Holder]
T ribmiier ol ldertiled Ut s Tawer Il of projecs called Avenue 542 situated af the land basring city savey nos. H/40T, /D2 and H/415 1o H438 admeaturing m aggregate J 1,774.10 ssusre metens of thereatouts alang with structures theresn
Municipal [imits of Municipal Corporation of Greater Mumbal, Mumbal Suburban Disirict i the Registration Sub Divtret of (Sandra) 32 specified Lnder

s known o1 Willingdan Catholic Colony {Willingdan East} in Vifage Sandra within

Annerure " of Debenture Trust Deed.

) Ombars Assat Reconstraction Pee. Ltdl. [Debit msigned by Pramal Capital & Housing Fnance Limited)

() Esclusive charge by way of regl d martgage of land 21,774.10 g4 mits {Plat 1) bearing C5 NO H/40L, H/@02, H/415 to H/438 and land dmeasunng 51 53 mis, 63.50 3g m, 163,90 = mis, 4,048,30 5q mis bearing CT3 No. H/295,
WESE, /557 and H/35E respectively apgregating t= 6,375, 30 s mts (Piot 2) alongwith Project Avenie 54 conatrusted therean, situated at Vilage Bandra, Santcna W, Murmbai 400 054, Regntration Sub-District of Bandra, Membai Suburbsn

District along with precent and luture constructions thesean.

L}
Al el the Mypethecstor present snd futinm bock dabts, outitanding manies, recelvables, slaims rights in respect of soid and unssld Units/Flats in Praject Avense 54 ronstructes/in he comprusted an Froperty being bnd sdmeaturmg 21,7744
1 reigectiiely MEragatng I 431330 g id]

mts [Pat 1] bearing €5 No H/40H, W02, WAALE to H/43E and fland admeasuring 53 sa mix. 8350 sq mis, 163 &0 5q mix, 404850 39 mit bearing CTS No. Hi395, HA9E W% ang W3
stiated ¢t Vilage Bandrs, Santacriut W, Murbal 00054, Rygitration Sub-Dictrier of Sandva; Maumbal Suburban District slong with presert & future unsold construznee thareon, whith dre fow dus, Swing or pavitble 97 belongirg w the Bormpwer
Unity/Flaes et in the

which Be a1 sny Dm hereafier during the continuance of this security become due, owing. payable or belonging to the Hypothecutors in the course of Hi Businets 3 and by way of caln or eate or leave and leente of the
pr ravfy I . L the said project
-
\r\wvg\x <

- \© 22
V. M. Dahake

Insolvency Professional

1p-NO0D117
i dated 13-12-17

[2017-2018/11296

Eaid proseet and the Escrow Account of the Hypothesaton i eapest of the sald project and all other Recewvabley includag the (niurnce el o

161 The sscunty mentianes abowe s of antie projuct which inckides the propety/asiet of corporate debber

[d] The charge detally martion above o challenged by ¥es Bank [Now JCF ARC) in G (367 of 2077




